
BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE,AT PUNE

INTERLOCUTORY APPLICATION NO. OF 2021

APPEAL NO.70/2018 (WZ)
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ejay Gangadhar Puntambekar

Verslts

Chief Conservat.or of Forsete &

Appelfant,

Ors, --- ResPondent (s)

ef fi.davit in reply on behalf of respondent, No.!

I, Mr. .j.N.Yedlawar, Sub Divisional Forest Of-

f icer Malegaon, Disc. Nashik on behalf of Respondent

No. ,3do hereby scate on solernn af f irmatiot: that.,

1., At the very outset the alipl-ication for delay con-
\

do\rar-ion is wrong, f rivolous and contents therein ar:e
!

not 'crue and correct and hence the saj-d applicaLion is
iirable to be dismissed wit.h ccsts.
,2. That the reasons mentioned in the application for
condonation of delay .t"1-rot trust.worthy and reliable
and hence t.he said applicaLion is prima facie Iiable
to be dismissed with costs.

3oo Thre contenEs in para I that., " The Applicant is a

Iaw abidirrg cit.izen and has ti11 date--never violated

f i\;t I

"," ad:ni cted, by the respondents ,

leor]

..2
o
p
>r

z,
o

r!.E
It
l+



4. -l-he contents in para II that, "Applicant wishes to

protect the MangiTungi Rcserved Forests from further

degradation,." The said contents are not true and correct

and nOt admitted by the responoents.

5. The contents in para II that, "Applicant n/ishes to

pro[ect the MangiTungi i{r:serveC Forests trcnl further

degradation.." The soid cortlirrrtri o,'il ;rot trr.ie and Lrrrect

and nol .3dn'litted by tlie t'risr.iirii(1t:irt:,..

6 The contents in para lV thal, "The Appltcoii. has

filed an Appeal challenging the Forest Cleorance in tlre

forrn of Fronr .......,..to

The said GO has been publishecl irr the Punya Nagari

Newspaper, Nashik edication, a l"laratlri daily dated

11.07.2018" The said contents are not lrue and correct

ancJ not adnritted by the respondents.

7. -[he corrtents in para No.1 of the application is that,

"The Applicant lras been foiloi,,ring up rvith the

envot'onmental concerns at l'lanqiTLrrrgi..

from to ,,,,,,,,,. const{ucilon sf road, electrlc and
l}.

wntur plpeollne, purl<lng slr;1cls, n)tjrU plHtfO|r')r etc, 'l'ne

said contents are not true atrd cor-rect and hence not

aCmitted by these r'esponCents.

B. -['ne contenls in para No,2 of the applica[iOir iS , -,::,.

J
"The A.pplicant was further surprised to l<nol that He

impuged GO seems to have treen grnted on 12.02.2018

from to Respondent;

No.1 in ManguTungi News paper datecJ lt,O7.ZO1B.,, The
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said contents are not true and correct and hence not

admitted by these respondents.

9. The contents in para No.3 of the application is that,

"The Applicant is not versed with computer, internet and

technology from to

Hon'ble NGT at Pune for challenging the sald GO." The

said contents are not true and correct and hence not

admitted by these respondents.

10. The contents in para No,4 of the application is that,

"The Applicant contacted a lawyer in Pune who advised

from to GO has been

published and other documents." The said contents are

not true and correct and hence not admltted by theso

responde nts.

11. The contents in para No.5 of the application is that,

"After comparing the GO published in the Newspaper

from to in the

Punyanagari news paper." The said contents are not true

and correct and hence trr'ot admitted by these

respondents.

12. The contents in para No,6 of the application is that,

"A clear reading of the complete GO reveals

... ............:..,....,.. from to ............. condiiion No.3

states that." The said contents ai'e not true and correct

and hence noi admitted by these respondents. d,

The Contents in sub para.,.3.,. "Dr. Pannalal

Papdiwal, Secretary................fronr to ....................A... and-
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Sub Divislonal Forest Officer, Malegaon.', The said

contents are not true and correct and not admitted by

these respondents.

13. The contents in para No,7 of the application is that,

"After comparing the newspaper publication

........ from to .....,....... have not been

reproduced in the newsapper publication .,, The said

contents are not true and correct and hence not admitted

by these respondents.

14. The contents in para No.B of il-re application is that,

"The above mentioned condition No,3

from to condition No.3 states; that.,, The

said contents are not true and correct and hence not

admitted by these respondents.

15' The contents in para No.9 of the apprication is that,

"On a plain reading of the Newspaper publication

from io condition No.3

states that." The said contents are not true and correct
$

and hence not admitted by these respondents,

16. The contents in para No.10 of the application is

that, "After comparing the newspaper pubrication with the

webside ..,..... from to ...........................".. the news

paper nor have been reproduced in the impugned GO.,,

The said contents are not true and correct and hence not

admitted by these respondents. J

t7. The contents in para No.1j of the application

that, "Applicant got the knowledge of the impugn
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from to

downloaded copy of the

true and correct and

respondents.

the webside

GO." The said contents are not

hence not admitted by these

application is

of limitation,

as ln the

unabated," The

and hence not
j

a

t"'
17. The contents in para No.12 of the application is

that, "As stated above, Applicant is not well versed with

......,. from to .............. to be condoned in

the interest of justice and environmenL.,,The said

contents are not true and correct arrd hence not admitted

by these respondents.

18. The contents in para No.13 of the application is

that, "Respondent No.1 ancr 3 have faired to discharge

from to haven,t been

published in the newspaper.,, '[he said contents are not

true and correct and hence not admitted by these

respondents.

19, The contents in para No.14 of the

that, "while constructing t',hu 
law

from to

prewsent case/ are allowed to continue

said contents are not true and correct

admitted by these respondents.

2A. The contents in para No.15 of the application is

that, "Respondent No.3 has done massive violation, r(

. ....... ..- from to to human and

animal life and the foresl as a whole." The said contents.- .,
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are nol: true and correct and hence not admitted by these

respondents.

27. The contents in para N0.16 of the application is

that, "Read which leads to the Murti site is in existence

since, from to and it

needs to be heard ort merits." The said contents are-not

true and correct and hence nct aomitted bv these

respondents.

22. The contents in para No.17 of the applic;ilic.rrr rs

that, "Applicant has sanguine chances of succeeding rn

his ............ fr"om to and that loss

cannot be comperrsated in any terms." The said contents

are not true and correct and hence not admitted by these

respondents,

23, The contents in para No,1B of the application is

that, t'In Hanuman LaxmanArskar Y/s Union of

India..,,..,... from to sustainable

deveiopment for todeay B^d tommorrow." The said

contents are not true and correct and hence not admitted

by these respondeqts.

24, The contents in para No,19 of the applicatlon is

that, "An Appeal trr NGT in s;ch matter$ is go o:'dit.rary

rnatter, it has ir,. m to

injury will be caused to the MangiTungi Reser-rred Fi,'-.;.
-d,

Area and for future generations." The said contenls are

not true and correct and hence not admilted by these

respc"lndents.
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25. The contents irr para No.20 of the application that,

the said contents are not true and correct and hence not

adrnitted by these resPondents.

26. That the conLents mentioned in prayer of the

application by the Applicant is not true and correct and

hence the application presented by the present Applicant

is liable to be disrnissed lvith costs,

27. :-

The Applicant is not a person concerned with

environment nratter. The Appellant is practicing lawyer,

the /tppellant has no locus standi to challenge the order

of the Respondent No.1 Chief Consel-vator of the Forest

Deptt. and therefore the Appellant has no right to

challenge the Forest Deptt. and therefore the main appeal

is not maintable and therefore the application for

condonation of delay is also not maintainable and hence

the sald appllcation is liable to be dimissed with costs'

The Appellant has not shown any reasonablc eause
(r

in the application to condone the delay, the ielay caused

in filing an appeal is not properly explained by the

Appellant and the reasons mentiorred in the application is

not reliable and trustworthy and therefore the-application

of the appellellant for condonation of delay for 2 days is

liable to be rejected.
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tt is peitinent to note that, tlrere is no any

ground is shown to challenge the order of

Conservetor in the appeal tlterefore the abpea'l itself E
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not tenable in the eyes of law therefore the application

for condonation of delay is also not tenable and hence the

application is liable to be rejected.

Hence considering the real facts the application for

condorration of delay may please be rejected and oblige.

Pu ne

Date : l4 .09.202t.

I know the deponent who is the samE

Malegaon,'Dist. Nashik on behalf of Respondent No.

3 Oo hereby state on solemn affirmation that, the entire

contents mentioned as hereirrabove paras are true and

correct to the best of my knowledge ancl belief and hence

I have signed under this verification.

Pune 
or

Date : l\.og.zozt.
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(.Ar}v,M'f 'Pawar/
' iole.f qn (vu*t vERIFICATIoNMelQ f a-Qn L(/ u<'r ( '*'

1i9S'l'Yas)x,' I, Mr. J. N. Yedlawar, Sub D

mllI,"Olr(IiIi''1--l


